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This application has been moved as an unlisted matter - 
to-.day. Mr..chatterjee,ld.counsel,leading Miss.B.Mondal,ld. counsel, 

appears for the pdtitioner. None &ppears for the respondents. 
In this application, the petitioner has made an app1ã, 

tion to the Chittaranjan Locomotive Works for an appointment in the 
Culural Quota for the year 1996-97 on the ground that she was assOcia 
ed with various scout movements. On perusal of the application togethe 
with all its enclosures, we consider it appropriate to di spose of the 

application with a direction upon the respondents to consider the ent4 
petition itself as a repre sê ntati on by the petitioner for the re 3. iefs J 
claimed by him end pass a speaking order thereon sthin 8 weeks from 
dat 	of corrrnunication of this order. The speaking order so passed, shal4 
be corrrnunictèd to the petitioner and it it goes against hè, she will 
have a liberty, to make a ± resh Original Application to this Tribunal, if 

O advised, 
Copy of the application together with the annexures as 

well as a copy of the Order passed this day be forthwith communicated 
by the petitioner to all the respondents, Plain Copy to the id. Counsel 
for the petitioner, 
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